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Court hearing through webex online meeting 

 
State Vs Akram 
FIR No. 410/2018 
PS: Seelampur 
U/s 307/34 IPC & 25/27 Arms Act  

        
 
29.06.2020 

  

Present: Sh. Ashok Kumar, Ld. Counsel for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State.   

 

 Jail report has been received.   

          

 The applicant is facing the trial in the present case and is in 

custody since 14/11/2018 and he is seeking bail on the basis of period of 

his custody in terms of the guiding criteria laid them by the Hon’ble high 

power committee of Hon’ble High Court of Delhi. 

  

 It is submitted by the Ld. APP that as the conduct of the 

applicant in the jail is not good and he has been awarded punishment so he 

is not entitled to be released on interim bail as per the criteria. 

 

 As per criteria laid down by Hon’ble HPC vide its meeting 

dated 18-05-2020, an under-trial prisoner facing trial for a case for offence 

u/s 307 IPC and is in custody for more than six months with no involvement 

in any other case may be considered for release on interim bail. It is also 

provided that UTP should have a certificate of good conduct during his 

respective custody period from Jail Superintendent for him to qualify for 

interim bail. 
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         As per the jail report, the applicant is involved in two more 

cases along with the present one and he is having punishment registered 

against him during the period of his custody and his conduct to be found 

unsatisfactory. Accordingly, he is not entitled to get the benefit of the criteria 

laid down by the Hon’ble HPC constituted by Hon’ble High Court of Delhi to 

grant interim bail to the under trials due to the situation of COVID-19 The 

application is dismissed.   

 

Copy of the order be sent to the parties.   

 
 
 

(SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/29.06.2020 
 



Court hearing through webex online meeting 

 
State Vs Arvind @ Binda 
FIR No. 375/2018 
PS: Gokulpuri 
U/s 302/34 IPC 

        
 
29.06.2020 

  

Present: Sh. Gaurav Kochar, Ld. Counsel for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State.   

  

 This is an application u/s. 439 Cr.P.C for grant of interim bail. 

  Issue notice to the IO/SHO to file reply of the bail application 

in PDF format through email at court id readerndpsnortheast@gmail.com 

for 02.07.2020. 

  IO to verify the availability of any other male member in the 

family of applicant and whether presence of applicant is required or not.   

   

 

 (SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/29.06.2020 
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Court hearing through webex online meeting 

 
State Vs Aslam @ Mehmood 
FIR No. 540/2019 
PS: Seelampur 
U/s 307/34 IPC  

        
 
29.06.2020 

  

Present: Sh. S. Mansoori, Ld. Counsel for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State.   

  

 This is an application seeking parole/interim bail of the 

applicant for three months moved on behalf of wife of accused namely Mrs. 

Shaheen Qureshi.   

  Issue notice to the IO/SHO to file reply with involvement of 

the applicant in other cases in PDF format through email for 04.07.2020. 

Conduct report of the applicant be called from Jail concerned.  

   

 

 

 (SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/29.06.2020 
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Court hearing through webex online meeting 

 
State Vs Balraj 
FIR No. 172/2019 
PS: Khajuri Khas 
U/s 392/394/397/411/482/120B/201/34 IPC & 25/27/54/59 Arms Act 

        
 
29.06.2020 

  

Present: Sh. Dinesh Kumar, Ld. Counsel for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State.   

 

 Submissions heard.   

 The applicant has moved the application for extension of the 

period of his interim bail.    

  It is intimated that recently Hon’ble High Court of Delhi has 

extended the period of all the interim bails till 15.07.2020.        

 Considering the facts, the interim bail granted to the applicant 

stands extended till 15.07.2020.  Application stands disposed off.    

 Copy of the order be sent to the parties.    

 

 (SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/29.06.2020 
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Court hearing through webex online meeting 

 
State Vs Budhsain, Satyawan, Krishna, Shashi and Lata 
FIR No. 142/2020 
PS: Dayal Pur 
U/s 498-A/406/34 IPC 

        
 
29.06.2020 

  

Present: Sh. Abul Kalam Azad, Ld. Counsel for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State.   

 

 Both the applications move by the applicants are taken for 

disposal together as are arising form same case and the facts are same.   

 Reply to the applications has been received through mail. The 

same is perused.   

 Submissions heard.  

 The complainant was married with Dushayant son of applicant 

Budhsain on 09/04/2016. The applicants are in-laws of the complainant and 

the complainant has got registered the present case against them.  

 The applicants are seeking anticipatory bail in the case with 

the submissions that at the time of marriage only the applicant Satyawan 

had participated in the marriage and after finishing the marriage ceremony 

he did not come at the house of applicant Budhsain. It is submitted that the 

complainant has lodged the present case on a false and concocted story 

and the allegations made about the sexual assault and offences are not 

possible in the society. It is alleged that the applicants have never 

demanded dowry. It is submitted that the family members of the complainant 

came to the house of applicant Budhsain and gave beatings in which the 

mother of Dushayant received injuries and was treated in Jag Jeevan Ram 

Hospital on 15/10/2019. It is submitted that the complainant has fallen in 
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love with one person who is posted in Delhi Police and she has created a 

new story only to harass them. It is submitted that the husband of the 

complainant has filed a petition for restitution of conjugal rights asking the 

complainant to join her matrimonial house but she refused to join at the 

matrimonial house. It is submitted that the husband of the complainant has 

been disowned/disbarred from all the properties of applicant Budhsain and 

in this regard publication was duly made in newspapers. It is submitted that 

the applicants will not misuse the concession of liberty of bail granted to 

them and will be available till final disposal of the case and will not tamper 

with any circumstances and that there are no chances of their absconding. 

 On the other hand, the bail application is opposed by the IO 

with the submissions that the applicants are not joining the investigations 

despite intimation telephonically. It is submitted by the learned APP that the 

complainant has also made allegations about sexual offences and no 

section in this regard has been Incorporated in the FIR and in these 

circumstances the applicants be not admitted to bail. 

 

 I have gone through the FIR annexed with the bail application 

and considering the allegations made therein by the complainant about the 

sexual offences, I am of view that the applicants are not entitled for the 

anticipatory bail. Accordingly, both the applications are dismissed. 

 

 Copy of the order be sent to the parties. 

 

  

   

 (SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/29.06.2020 



Court hearing through webex online meeting 

 
State Vs Harish Chand, Deepak, Nirmala Devi and Om Parkash 
FIR No. Not Known  
PS: CAW Cell Nand Nagri North-East 
U/s 498A/323/506/406/34 IPC  

        
 
29.06.2020 

  

Present: Sh. Ram Kumar, Ld. Counsel for the applicants.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State.    

   

  

 These are applications u/s. 438 Cr.PC for grant of anticipatory 

bail. 

 Submissions heard. 

 The applicants have not disclosed in which police station the 

case has been registered or the police officials of which police station are 

trying to arrest them. Ld. Counsel for applicant submitted that he will enquire 

about the police station and will file the appropriate application disclosing 

the name of the police station.  As such, he does not want to press 

applications as applications require correction.  

 In the above facts, the applications are dismissed as 

withdrawn being not pressed. Copy of order be sent to the concerned parties 

through email. 

 

 

 (SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/29.06.2020 

Digitally signed by SUNIL 
CHAUDHARY
Date: 2020-06-29 16:39:36

SUNIL 
CHAUDHARY



Court hearing through webex online meeting 

 
State Vs Kamlesh  
FIR No. 428/2011 
PS: New Usmanpur 
U/s 302/120-B/201/202/34 IPC 

        
 
29.06.2020 

  

Present: Sh. R. C. Verma, Ld. Counsel for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State.   

 

 This is an application u/s. 439 Cr.P.C for grant of interim bail. 

 Issue notice to the IO/SHO to file reply of the bail application 

in PDF format along with previous involvement report through email for 

04.07.2020. Report of conduct of the applicant be also called from Jail. 

 SHO/IO will also join the online hearing.    

   

 

 (SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/29.06.2020 
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Court hearing through webex online meeting 

 
State Vs Kasim 
FIR No. 258/2020 
PS: Shastri Park 
U/s 186/353/332/392/411/34 IPC 

        
 
29.06.2020 

  

Present: Sh. Rahul Mishra, Ld. Counsel for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State.  

 

 Reply to the bail application has been received through mail. 

The same is perused.   

 Submissions heard. 

 The applicant is in custody in the present case since 

18/05/2020 and he is seeking bail with the submissions that he has not 

committed any offence as alleged in the case and nothing has been 

recovered from his possession and if any is shown, the same is planted 

upon him by the police. It is submitted that applicant is ready to abide all the 

terms and conditions which may be imposed upon him by the court while 

granting him bail. 

 On the other hand, the bail is opposed with the submissions 

that the applicant while riding a stolen motorcycle with co-accused snatched 

mobile phone from the complainant by pushing her from behind and when 

they were tried to stop by the police officials they struck their motorcycle 

with the motorcycle of Constable but were apprehended at the sport when 

were trying to flee. It is submitted that the snatched mobile phone was 

recovered from the possession of the applicant and his earlier bail 

application has been dismissed by the Sessions Court on 10/06/2020. It is 
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submitted that the applicant is a habitual offender and may commit similar 

offences again if admitted to bail.  

 Considering the facts of the case , after going through the reply 

and that earlier bail application has been dismissed, I am of view that 

applicant is not entitled for the bail. Application is dismissed, accordingly. 

 

 Copy of the order be sent to the parties. 

  

     

  

   

 

 (SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

KKD/Delhi/29.06.2020 
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Court hearing through webex online meeting 

 
State Vs Mahak Singh  
FIR No. 228/2016 
PS: Khajuri Khas 
U/s 365/302/34 IPC  

        
 
29.06.2020 

  

Present: Sh. Pushpendra, Ld. Counsel for the applicant/accused.  

  Sh. Ashok Kumar, Ld. Addl. PP for the State.   

 

 Report received from PS Khajuri Khas in respect of the date since 

when the applicant is in custody in the present case. As per report the 

applicant was arrested on 05-03-2016. The conduct report of the applicant 

from Jail has already received.  

Submission heard. 

The applicant is facing the trial in the present matter which is 

registered u/s. 365/302/34 IPC. He is in custody since 05-03-2016. He is 

praying for interim bail in view of the emergency situation of spread of 

COVID-19. It is submitted that the applicant is not involved in any other 

criminal case and is entitled to be released on interim bail as per criteria laid 

down by Hon’ble High Power Committee constituted by the Hon’ble High 

Court of Delhi. 

Ld. Addl. PP stated that the court may deal with the application as 

per law considering the directions issued by High Power Committee 

constituted by the Hon’ble High Court of Delhi.   

As per report mailed by SHO there is no other involvement of the 

applicant. The report of conduct of the applicant is sent from the jail by Dy. 
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Superintendent Central Jail No. 12, Mandoli, Delhi intimating that the 

conduct of the applicant during incarnation is found satisfactory. 

Considering the facts and circumstances of the case, period of 

custody of accused and the fact that there is no likelihood of early trial, I am 

of the view that the case is covered under the guidelines issued by High 

Power Committee constituted by the Hon’ble High Court of Delhi from time 

to time, accordingly the applicant is admitted to interim bail for 45 days from 

the date of his release from the custody. The applicant Mahak Singh s/o 

Chhote Lal be released from the custody upon furnishing person bond in a 

sum of Rs.30,000/- to the satisfaction of Superintendent Jail. The 

applicant/accused will furnish his mobile number to the IO upon his release 

and will also install Aarogya Setu Application released by the Govt. of India 

and will ensure its working all the time. Copy of the order be sent to the 

concerned parties. 

 

 

 

(SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/29.06.2020 
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Court hearing through webex online meeting 

 
 
State Vs  Mohd. Aizaz 
FIR No. 582/2017 
PS: Seelampur 
U/s 302/120 B/34 IPC & 25/27 Arms Act  

        
 
29.06.2020 

  

Present: Sh. Ashok Kumar, Ld. Counsel for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State.   

 

 Jail report has been received.   

  

 The applicant is facing the trial in the present case and is in 

custody since 18/09/2017 and he is seeking bail on the basis of period of 

his custody in terms of the guiding criteria laid them by the Hon’ble high 

power committee of Hon’ble High Court of Delhi. 

  

 It is submitted by the Ld. APP that as the conduct of the 

applicant in the jail is not good and he has been awarded punishment so he 

is not entitled to be released on interim bail as per the criteria. 

 

  

 

   

 

 

  

 

  As  per  criteria  laid  down  by  Hon’ble  HPC  vide  its  meeting 

dated 18-05-2020, an under-trial prisoner facing trial for a case for offence 

u/s 302 IPC and is in custody for more than two years with no involvement 

in   any   other   case   may   be   considered   for   release   on   

interim   bail.  It   is   also   provided   that   UTP   should   have   a   certificate   of   

good   conduct   during   his   respective   custody   period   from   Jail   

Superintendent  for  him  to  qualify for  interim bail.
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         As per the jail report, applicant has one punishment for violation 

of Prison Rules during the period of his judicial custody in the jail.  

Accordingly, he is not entitled to get the benefit of the criteria laid down by 

the Hon’ble HPC constituted by Hon’ble High Court of Delhi to grant interim 

bail to the under trials due to the situation of COVID-19 The application is 

dismissed.   

 

Copy of the order be sent to the parties.   

 

 
 
 
 

 (SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/29.06.2020 



Court hearing through webex online meeting 

 
State Vs Mohd. Ameen 
FIR No. Not Known 
PS: New Usmanpur 
U/s Not Known  

        
 
29.06.2020 

  

Present: Sh. Javed Ahmad, Ld. Counsel for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State.   

 

 Reply is received of ASI Radhey Shyam from PS New 

Usmanpur through mail. 

 Submissions on the application by which the applicant is 

seeking anticipatory bail raising apprehension of his arrest heard.  

 As per reply, person in the name of applicant Mohd. Ameen is 

not wanted in any case.  Accordingly, the apprehension of the applicant of 

his arrest is without any reason. As such, application is dismissed.      

 Copy of the order be sent to the parties. 

 
   

 
 
 

 (SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/29.06.2020 
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Court hearing through webex online meeting 

 
State Vs Mohd. Asif 
FIR No. Not Known  
PS: Seelampur 
U/s Not Known  

        
 
29.06.2020 

  

Present: Sh. HarIsh Kumar, Ld. Counsel for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State.   

 

 Reply to the bail application has been received through mail. 

The same is perused.   

 Submissions on the application by which the applicant is 

seeking anticipatory bail raising apprehension of his arrest heard.  

 As per reply, nocase is registered against the applicant Mohd. 

Asif.  Accordingly, the apprehension of the applicant of his arrest is without 

any reason. As such, application is dismissed.      

 Copy of the order be sent to the parties. 

  

  

     

  

   

 

 (SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/29.06.2020 
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Court hearing through webex online meeting 

 
State Vs Mohd. Faisal  
FIR No. 1076/2019 
PS: Seelampur  
U/s 379/411/34 IPC  

        
 
29.06.2020 

  

Present: Sh. Pankaj Tyagi, Ld. Counsel for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State.   

 

 Reply to the bail application has been received through mail. 

The same is perused.   

 Submissions heard. 

 Presence of the IO is felt necessary for appropriate disposal of 

the present application seeking anticipatory bail by the applicant.  Let notice 

be issued to IO/SHO to join the hearing through video conferencing for 03-

07-2020. 

  

 

 

 

(SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/29.06.2020 
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Court hearing through webex online meeting 

 
State Vs Nitin 
FIR No. 606/2020 
PS: Khajuri Khas 
U/s 323/341/336/506/34 & 25/27 Arms Act  

        
 
29.06.2020 

  

Present: Sh. R. C. Verma, Ld. Counsel for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State.   

 

 This is application u/s. 438 Cr.PC for grant of anticipatory bail. 

Submissions heard. 

 Issue notice to the IO/SHO to file reply of the bail application 

in PDF format through email for 04.07.2020.  SHO/IO will also join the online 

hearing.     

   

 

 (SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/29.06.2020 
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Court hearing through webex online meeting 

 
State Vs Salman 
FIR No. 223/2019 
PS: Karawal Nagar 
U/s 392/397/411/34 IPC  

        
 
29.06.2020 

  

Present: Sh. Vijay Goswami, Ld. Counsel for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State.   

 

 Submission heard.   

 Status report of the investigation be called from SHO for 

02.07.2020.  SHO will also join the online hearing on the said date.  

   

 

 (SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/29.06.2020 
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Court hearing through webex online meeting 

 
State Vs Sanjay Raghav 
FIR No. Not Known  
PS: Karawal Nagar 
U/s Not Known 

        
 
29.06.2020 

  

Present: Sh. Vinay Dhaka, Ld. Counsel for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State.   

 Reply to the application received through mail. 

 Submissions on the application heard. 

 The applicant is seeking anticipatory bail in the present case 

with the submissions that the police official of PS Karawal Nagar is 

continuously harassing him and visiting his premises without any fault on 

the basis of false and fabricated complaint given by the complainant, who is 

his daughter in law. It is submitted that applicant is having apprehension of 

his arrest in the false case. 

  In the reply filed the application it is intimated that no fire has 

been registered against the applicant in the police station.  

 Thus, considering that no case has been registered against 

the applicant in which he may be arrested, the apprehension of the applicant 

of his arrest is without any reasons. The application is dismissed, 

accordingly.  

  

   

 

 (SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/29.06.2020 
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Court hearing through webex online meeting 

 
State Vs Shivam  
FIR No. 142/2020 
PS: Shastri Park 
U/s 392/394/397/411/34 IPC 

        
 
29.06.2020 

  

Present:   

    

 

 This is an application u/s. 439 Cr.P.C for grant of bail. 

 Issue notice to the IO/SHO to file reply of the bail application 

in PDF format along with previous involvement report through email for 

04.07.2020.   

   

 

 (SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/29.06.2020 
 

Sh. Parmanand Jain, Ld. Counsel for the applicant/accused. 

Sh. Ashok Kumar, Ld. Addl. PP for the State.
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Court hearing through webex online meeting 

 
State Vs Vipin Sharma @ Bipin Sharma 
FIR No. 08/2020 
PS: Bhajanpura 
U/s 364A/120B/411/34 IPC  

        
 
29.06.2020 

  

Present: Sh. Santosh Kumar Mishra, Ld. Counsel for the 

applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State.   

 

 Reply to the bail application has been received through mail. 

The same is perused.   

 Submissions heard.   

 The applicant is in custody in the present case since 

04/01/2020 and he is seeking bail with the submissions that he has been 

falsely implicated in the case due to business rivalry and some dispute qua 

love affairs. It is submitted that the charge-sheet after completion of the 

investigation has already been filed but its copy has not been supplied to 

the applicant due to lock down as the court is not functioning regularly. It is 

submitted that there is no case in evidence against the applicant and the 

entire story as concocted against him is the house of cards and the same is 

bound to collapse on being legally scrutinised by the competent court of law. 

It is submitted that the police have become hand in glove with the 

complainant and the case of the applicant has not been considered which 

is now matter of trial and the trial will take considerable time and no purpose 

is going to be served by keeping the applicant in judicial custody. In support 

of the application reliance is placed upon case of Sanjay Chandra Vs CBI, 

Data Ram Vs State of UP and Jitender Kumar Vs State of NCT. 
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 On the other hand, the application is opposed by the 

prosecution with the submissions that the earlier bail application has been 

dismissed by the court and the complainant has disclosed the role of the 

applicant in the commission of the offence and that amount of ₹ 9 lakh was 

recovered from the possession of applicant which was belonging to the 

brother of the complainant. It is submitted that in view of the offence of 

kidnapping for ransom the applicant is not entitled for the bail. 

 

 Admittedly, bail not the jail’ is the principle of law and that an 

accused cannot be kept in judicial custody as pre punishment during the 

trial however it is also settled that the court while dealing with the bail 

application cannot go into deep to evaluate the evidence. Considering the 

allegations made against the applicant in the FIR and the recovery of the 

amount pertaining to the complainant from the custody of applicant and his 

apprehension from the spot by the police and the recovery of abducted 

brother of the complainant from the car at the spot, I am of view that 

applicant is not entitled for the bail. The application is dismissed accordingly. 

 Copy of the order be sent to the parties. 

     

  

   

 

 (SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/29.06.2020 
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Court hearing through webex online meeting 

 
State Vs Zamir S/o Mashooq Ali 
FIR No. 235/2011 
PS: Seemapuri 
U/s 364/302/201/120-B IPC  

        
 
29.06.2020 

  

Present: Sh. Pradeep Sharma, Ld. Counsel for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State.   

 Sh. Arun Kumar Sharma, Ld. Counsel for complainant.   

  

 Reply to the application and conduct report from Jail have 

been received. 

 Submissions heard. 

 The applicant is facing the trial in the present matter which is 

registered u/s. 364/302/201/120-B IPC. He is in custody since 20-06-2011. 

He is praying for interim bail in view of the emergency situation of spread of 

COVID-19. It is submitted that the applicant is not involved in any other 

criminal case and is entitled to be released on interim bail as per criteria laid 

down by Hon’ble High Power Committee constituted by the Hon’ble High 

Court of Delhi. 

Ld. Addl. PP stated that the court may deal with the application as 

per law considering the directions issued by High Power Committee 

constituted by the Hon’ble High Court of Delhi.   

As per report mailed by SHO there is one more involvement of the 

applicant.  It is submitted by the counsel for the applicant that the applicant 

has been acquitted in the other case i.e. FIR No. 215/11 PS Jafrabad. The 

report of conduct of the applicant is sent from the jail by Dy. Superintendent 

Central Jail No. 12, Mandoli, Delhi intimating that the conduct of the 
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applicant during incarnation is found satisfactory. In the report the fact of 

acquittal of the applicant in other case is also mentioned. 

Considering the facts and circumstances of the case, period of 

custody of accused and the fact that there is no likelihood of early trial, I am 

of the view that the case is covered under the guidelines issued by High 

Power Committee constituted by the Hon’ble High Court of Delhi from time 

to time, accordingly the applicant is admitted to interim bail for 45 days from 

the date of his release from the custody. The applicant Jamir S/o Mashooq 

Ali be released from the custody upon furnishing person bond in a sum of 

Rs.30,000/- to the satisfaction of Superintendent Jail. The 

applicant/accused will furnish his mobile number to the IO upon his release 

and will also install Aarogya Setu Application released by the Govt. of India 

and will ensure its working all the time. Copy of the order be sent to the 

concerned parties. 

 

 
 

 

 (SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/29.06.2020 


